
Pre sent: 

CENTRAL ADMINISTRATIVE TRI3UNAL 

:3ANGA ORE 
DATED THIS THE 10TH DAY OF JULY, 1987 

Hon'hle Shri Justice K.S. Puttaswarny, 
and 

Hon'ble Shri L.H.A. Rego, Member (A) 

REVIEW APPLICATION NO. 81J1 987 

Vice—Chairman 

Shri C.V. Honria Setty, 
Branch Post Master, 
Neilic-ere 
Bellur Sub—oft ice N gamangala, 
Nandya Dist. 

(Shri Panduranp:a Na ak, Advocate) 

V. 
I • The Superintendent of 

Post Cifices, 
Mandya Division, 
14andya. 

Applicant 

2. The Director of Postal Services 
(sK) and Appell te Authority, 
Office of' the F.tI.C. 
Karnatake. Circl , Palace Road, 
BangaloreI. 	 .... 	Respondents 

This Application having come up for hearing to—day, 

Vice—Chairman made the followin.: 

ORDER 

In filing this I Review Application under Section 

22(3)(f) of the Admnistrc -jve Tribunals Act 1985 

('the Act') there is a delay of 77 days. in I.A.No.1 

the applicant has prayTd or condoning that delay, 

on the ground he ws.s under the impression that an 

application for rev. Law CaLI be made within 30 days 

from the date of re eipt of the order, and not frni 



-2- 

th.e date of the ord, r itself. We will assume this 

to be correct and ehamine  the main application for 
review on merits, 

2. 	The applicant has souht for a review of an 

order made by a Div.sion ench consistin. of one of 

us (Shri L.H.A. Rep, Member (A) and Shri Ch. Rama-

krishna Rao (J) disrbissin his application No.808/86 

chi1engin an orde of removal made aainst him IncL  

reuiar disciplinary proceodin, under CCS (CCA) 

Rules, 1964. On anexamination of all the questions 

tht were raised Fyic arfued before this Tribunal, the 

ench had disnissedthat application. Shri U. Pandu-

ranga Naik, learned Counsel for the applicant really 

asks to re-examine all these grounds and come to a 

different conclusio as if we are a court of appeal 

Which we cannot do. On this view this application is 

liable to be rejected. We, therefore, reject this 

review application t the admission stage witho.ut 

notice to the respondents. 

- ?7 
Member (A) 

hsv/Nrv. 

 



REGISTERED 

CENTRI\L ADF1INISTR1TIVE iRibUI\i,L 

BRNGALORE BENCH 

Commercial Complex(BDA), 

IndiranaDar, 
Bangalore - 560 038 

Dated 	r7 
Reuiew Application No. __L1/87  

In Application No. 808/86(r) 

- Applicant 

	

C.V.Honna 	 ti/s. Supt. of Post Offices, P1anya & anr. 
To 

I. Sri.C.V.Honno.tty 
Nelligere, 

	

i-''.' - 	k 
Negemrxa Taluk, 
Mandya District. 

2. Shri.Parduranga Nayak, 
Mvocate, 
No.? (Upstairs), 
4th Cress, 
Sriramapura., 
Bangalore. 

Subject: SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

Review 	APPLICiTI0N NO. 	81/87 

Please find enclosed herewith the copy of the Urder/IxxjixRxr 

passed by this Tribunal in the above said Application on 	10-7-07 

End 	: as above. 	 SECT ION-1JFFICER 

(JuDIcIAL) 

Ba 1 u'* 



0 

CENTRAL ADNINISTRATIVE TRI3UNAL 

3ANGALORE 

DATED THIS THE 10TH DAY OF JULY, 1987 

Hon'ble Shri Justice K.S. Puttaswamy, Vice—Chairman 
Present: 	 and 

Hon'ble Shri L.H.A. Rego, Member (A) 

REVIEW APPLICATION NO. 81/1987 

Shri C.V. Honna Setty, 
Branch Post Master, 
Nelljere 
Bellur Sub—of:tice Nag;arnangala, 
Mandya Dist. 	..... 	Applicant 

(Shri Panduranga Nayak, Advocate) 

V. 

1 • 	The Superintendent of 
Post Offices, 
andya Division, 

1andya. 

2. The Director of Postal Services 
(SK) and Appellate Authority, 
Office of the P.N.C. 
Karnataka Circle, Palace ___ad, 
3angalore1. 	.... 	Re.pondents 

This Application having come up for hearing to—day, 

Vice—Chairman made the following: 

_O R D E R 

In filing this Review Applicstion under Section 

22(3)(f) of the Administrative Tribunals Act 1985 

('the Act') there is a delay of 76 days. In I.A.No.1 

the applicant has prayed for condoning that delay, 

. on the ground he was under the impression that an 

application for review can be made within 30 days 

from the date of receipt of the order, and not frm 



bsv/Mrv. 
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the date of the order itself. We will assume this 

to be correct and examine the main appILiction for 

review on merits. 

2. 	The applicant has sought for a review of an 

order made by a Division Bench consisting of one of 

us (Shri L.H.A. Rego, Member () and Shri Oh. Raa-

krishna Rao (j) dismissing his application No.808/86 

challenging an order of removal made aainst him in& 

regular disciplinary proceeding under OCS (CCA) 

Rules, 1964. On an examination of all the questions 

that were raised arid argued before this Tribunal, the 

Bench had dismissed t ___ application. Shri U. Pandu-

ranga Naik, learned Counsel for the applicant really 

asks to re-examine all these grounds and come to a 

different conclusion as if we are a court of appeal 

Which we cannot do. On this view this application is 

liable to be rejected. We, therefore, reject this 

review application at the admIssion stage without 

notice to the respondents. 

Nember (A) 

WtC!RT1) 
DM!r!STATPJE T. 

ADDF14L 1ECH 
6AGALG! 
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LPV 

D.No. 	
/)7 

SUPREjECOT OF T  
NIIE'14 DEUII. 	

'LIA 

dated_/ 

From: 
The Additional Registrar, 
Supreme Court of India, 

To  
T-&r, 1v'-k?tYs') 

L2'YJ-' / 	t 
 : 

PErITION FOR SPECIAL LA .  TQ 

(Petition underArticle 136 of the Constitution of India for 

Special Leave to Appeal to the Supreme Court from the Jucgment 

& Order dated 	j 	7/of the gigh-or--t--of 

&i-L-  
C. v .Petitiorler 

ct Cd 1 

A 	
.. .ResponCentv. 

Sir, 	/ 

I am to inform you that the petition above-mentioned 

for Special Leave to Appeal to this Court was filed on bet1 

of the petitionr 	above-iamed 1rom the Judgrient and 
8 

Order 

n - - 	t' '--- -- 
and that the same was/w-e Y of 

dismisedby this Court on the _.L_daY of 

Yours faithfully, 

for ALDL.IkEGISrRAR 


